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INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table, having
been authorised by . the Committee to present this Report on their behalf,
present this their Twenty-second Report.

2. On examination of certain papers laid on the Table of Lok Sabha
during the Eleventh, Twelfth, Thirteenth and Fourteenth Sessions (Seventh Lok
Sabha), the Committee have come to certain conclusions in regard to delay in
laying of the Annual Reports and Audited Accounts of (i) the Central Institute
of Higher Tibetan Studies, Sarnath, Varanasi for the years 1981-82 and 1982-83;
(ii) the Oil Palm India Limited for the years 1981-82 and 1982-83; (iii) the
Pharmacy Council of India for the years 1979-80, 1980-81 and 1981-82; (iv) the
National Agricultural Cooperative Marketing Federation of India Limited for
the year 1981-82; (v) the International Institute of Population Studies, Bombay;
(vi) the National Institute of Ayurveda, Jaipur for the years 1978-79 to 1982-83;
(vii) the Export Promotion Council for Finished Leather and Leather Manu-
factures for the year 1981-82; and (viii) the Oil India Limited, New Delhi for
the year 1981-82 and have made certain recommendations. The conclusions of
the Committee are reflected in the Report.

3. The Committee considered and adopted this Report at their sitting
held on 21 August, 1984, .

4. A Statement giving summary of recommendations/observations of the
Committee is appended to the Report (Appendix).

New DeLHI :
KRISHNA SAHI,
23 August, 1984 Chairman, -
1 Bhadra, 1906 (Saka). Committee on Papers laid on the Table,

(id)
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CHAPTER 1

DELAY IN LAYING THE ANNUAL REPORTS AND AUDITED
ACCOUNTS OF THE CENTRAL INSTITUTE OF HIGHER
_TIBETAN STUDIES, SARNATH, VARANASI FOR THE

YEARS 1981-82 AND 1982-83

The Annual Report and the Audited Accounts of the Central Institute of
Higher Tibetan Studies, Sarnath, Varanasi for the year 1981-82 were laid on the
Table of Lok Sabha on 24 February, 1983 and 25 August, 1983 respectively.
In terms of the recommendation made by the Committee on Papers laid on the
Table in paragraph 3.5 of their First Report (Fifth Lok Sabha), laying of the
said Annual Report and Audited Accounts involved a delay of 2 months and
8 months, respectively.

1.2 The statement of reasons for delay laid alongwith the Audited
Accounts of the Institute for the yeatr 1981-82 read as follows :

“The Central Institute of Higher Tibetan Studies, Varanasi is an
autonomous organisation set up by the Government of India under
the administrative control of the Department of Culture and is fully
financed by the Government. The Annual Report/Audited Account
of the Institute for the year 1981-52 were required to be laid on the
Table of both the Houses of Parliament by 31.12.1982 and in case
either House is not in session during the period the same may be laid
as soon as it meets again. As Parliament was not in session during
December, 1982, the Annual Report, Review on the working of the
Institute and the Delay statement were laid on the Tables of Lok
Sabha/Rajya Sabha on 24th and 25th February, 1983 respectively. The
Audited Accounts could not be laid as the Audit Report togcther
with Audited Accounts were not available by that time. The Audited
Accounts of the Institute together with the Audit Report thereon, as
received from the A.G., U.P. II, are now laid on the Tables of both
the Houses of Parliament.

The details of the finalisation of the Audit Report are as under :

i) Date of submission of Accounts to 30.4.1982
Accountant General, U.P. II ”
_ii) Date of submission of revised accounts 31.7.1982
iii) Duration of Audit 27.7.1982 to 4.8.1982

iv) Date of receipt of certified copies of

Audit Report and Audited Accounts,
In the Ministry — 10.3.1983
In the Institute — 12.3.1983
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v) Date of issue of draft audit report by 21.12.1982 -
the A.G. )

vi) Date of reply to the draft audit report First DAR was rep-
given by the Institute 4 lied to on 17-1-83 and

the 2nd DAR sent by
AG,U.P.on 11.2.83
was replied to by ‘the
Institute on 17.2.83.

vii) Date of issue of final audit report and 28.2.1983
audit certificate by the A.G.

viii) Date of adoption of audited accounts The report will be
and audit report by the Society. adopted by the Society

in the next meeting

of the Governing

Body.
ix) Date of receipt of prinfed copies of the 15.4.1983
Audit Report/Audited Accounts in the
Ministry.
x) Date of receipt in the Ministry of 3.5.983.”

reasons for delay from the Institute.

1.3 The Ministry of Education and Culture, who were asked to explain
‘the circumstances which had resulted in the C & A.G. taking about 7 moaths
time for issuing the final Audit Report and Audit Certificate after the accounts
had been audited by the Auditors, informed as follows :

“The office of the C & A.G. has intimated that the audit report
could not be finalised earlier by the A.G. because it remained under
scrutiny and correspondence with the Unit. Information from the
institute had to be collected personally in February, for early finala-
zation of the report.”

1.4 As regards the date on which the General Body of the institute
adopted the Audit Report of the Institute for the year 1981-82. the Ministry of
Education and Culture informed that *“‘the Board of Governors of the Institute
considered the Audit Report in its meeting held on 6 October, 1983.*

1.5 The Annual Report of the Central Institute of Higher Tibetan
Studies, Sarnath, Varanasi for the year 1982-83 was laid on the Table of Lok
Sabha on 22 December, 1983. The Audited Accounts of the Institute for the
year 1982-83 were laid on the Table of Lok Sabha on 12 April, 1984.

1.6 The statement of reasons for delay in laying the Audlted Accounts of
the Institute for the year 1982-83 read as follows :

~.

“The Central institute of Higher Tibetan Studies, Varanasiis an
autonomous organisation s¢t up by the Government of India under



3

the administrative control of the Department of Culture and is fully
financed by the Government. The Annual Report/Audited Acco-
unts of the Institute for the year 1982-83 were required to be laid on
the Tables of both the Houses of Parliament by 31.12.1983. The
Annual Report- and Review on the working of the Institute were laid
on the Tables of Lok Sabha/Rajya Sabha on 22nd December, 1983.-
The Audited Accounts could not be laid as the Audit Report together
with Audited Accounts were not available by that time. The Audi-
ted Accounts of the Institute together with the Audit Report thereon,
as received from the Accountant General, Uttar Pradesh II, are now
laid on the Tables of both the Houses of Parliament.”

The details of the finalisation of the Audit Report are as under :
i) Date of submission of Accounts to Accountant

General, U.P. II 30.6.1983
ii) Duration of Audit 22-8-1983 to
26.8.1983

iii) Date of issue of draft audit report by the Acco-
untant General, Uttar Pradesh 23.11.1983

iv) Date of receipt of replies to the draft audit
report from the Institute by the Accountant

General, Uttar Pradesh 2.12.1983
v) Date of issue of final audit report and audit
. certificate by the Accountant General 6.1.1984
vi) Date of receipt of certified In the Ministry 13.1.1984
copies of Audit Reports
and Audited Accounts In the Institute 10.1.1984
vii) Date of adoption of audited accounts and 29.2.1984
audit report by the Society.
viii) Date of receipt of printed copies of the Audit 18.1.1984
Report/Audited Accounts in the Ministry.
ix) Date of receipt in the Ministry of reasons for 3.2.1984”

delay from the Institute.

1.7 The Committee on Papers laid on the Table considered the matter at
their sitting held on 12 July, 1984,

1.8 The Committee note that the Annual Report and the Audited Accounts
of the Central Institute of Higher Tibetan Studies, Sarpath, Varanasi for the
year 1981-82 were laid on the Table of Lok Sabha on 24 February, 1983 and
25 August, 1983, respectively, i.e. after a delay of 2 months and 8 montbs, res-
pectively. Although the delay is not much in the case of Annusl Report for the
year 1981-82, the delay that occurred in the case of Audited Accounts for that
year is not reasonable. Form the information sppplied by the Ministry of Educa-
tion and Culture the Committee find that the delay in the case of Audited
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Accounts had occurred due to the time takem by the Accountant General, Uttar
Pradesh II. The Committee feel that had the Ministry or the Institute been more
vigilant and taken up the question of delay with the Accountant General, much
of the delay could have been eliminated. -

1.9 The Committee regret to find that the Ministry of Education and
Culture had laid on the Table of the House the Audited Accounts of the Central
Institate of Higher Tibetan Studies, Sarnath, Varanasi for the year 1981-82
prior to their being placed before the Annual General body of the Institute. The
Committee need hardly point out that the documents/papers/Reports and Accounts
should be laid on the Table of the House after complying with all the statutory
requirements. Laying of documents prior to their approval by the Annual
General Body of an organisation is a serious matter. Technically speaking, ithe
document laid on the Table prior to its approval/adoption by the Annual General
Body cannot be called a complete. document. The Committee are constrained
to observe that before laying the Audited Accounts of the Institute for 1981-82
on the Table of the House, the Ministry of Education and Culture failed to ensure
that these were final and complete in every respect. The Committee hope that
the Ministry of Education and Cultare would be more careful in this regard in
future and would not allow any such lapse to recur.

1.10 The Committee also note that the Anmual Reports and the Audited
Accounts of the Institute are not being laid on the Table together despite the fact
that the Ministries/Departments of Government of India have often been impres-
sed upon the need for laying the same simultaneously. The Annual Report and
the Audited Accouats for 1981-82 were laid on 24 Febroary and 25 August, 1983,
respectively and those for 1982-83 on 22 *December, 1983 and 12 April, 1984,
respectively. Laying of the Annual Reports and Audited Accounts separatly
deprive the Members of Parliament of the complete picture of the stability and
fanctioning of the organisation at a point of time. The Committee, therefore,
recommend that the Annual Reports and the Audited Accounts of the
Central Institate of Higher Tibetan Studies; Sarnath, Varanasi should, in future,
be laid on the Table of the House together within nine months of close of the
accounting year.



CHAPTER I

DELAY IN LAYING ANNUAL REPORTS AND' AUDITED
ACCOUNTS OF THE OIL PALM INDIA LIMITED FOR
THE YEARS 1981-82 and 1982-83.

2.1 The Annual Report, Audited Accounts and Audit Report thereon
of the Oil Palm India Limited, Kottayam, Kerala for the year 1981-82 were
laid on the Table of Lok Sabha on 12 December, 1983, alongwith a statement
explaining the reasons for delay and ‘Review!.

. 2.2 Interms of the reccommendation of the Committee on Paperes laid
on the Table, made in paragraph 3.5 of their First Report (Fifth Lok Sabha),
these papers were required to be laid on the Table of the House within 9 months
of the close of the year, i.e. by 31.12.1982. The period of delay involved in
laying the Annual Report for 1981-82, therefore came to 114 months.

2.3. In the statement laid on the Table on 12 December, 1983, the
reasons for delay in laying the Annual Report for 1981-82 had been explained
as under :

“The Statutory Auditors for the year 1981-82° were appointed on
21.6.1982. The Board of Directors certified the accounts on
22.9.1982. The auditors gave their report on 11.11.1982. The
Comptroller and Auditor General of India gave their report on
4.6.1983. Thereafter, the Directors Report, audited Balance. Sheet,
Profit and Loss Accounts of the Company for the year ending 31st
March, 1982 alongwith the comments of the Fidance Secretary and
the Comptroller and Auditor General of India were oconsidered and
adopted during the Annual General Meeting of the Company held on
9.9.1983. ’

Statement of Reasons for Delay for the Annual Report

(1) Date on which the Statutory Auditors were ‘
appointed. ’ 21.6.1982

(2) Date on which the accounts were authenticated by
the Board of Directors. 22.9.1982

(3) The date on which Statutory Auditors gave
their report. : 11.11.1982

(4) The date on which the Comptroller and
Auditor General was requested to start the

audit. 12.11.1982
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(5) Date on which the comments of the Comp-
troller and Auditor General of India finalised.

4.6.1983
(6) Date on which the Annual General Meeting
of the Company approved the accounts for
the year 1981-82. . 9.9.1983
@) Date on which the complete information
on the various aspects of the activities of
the Oil Palm India were received. 22.10.1983

2.4 Onenquiryin February, 1982, the Ministry of Agriculture (Depart-
ment of Agriculture and Cooperation) stated that the accounts were compiled
and made available to the Statutory -Auditors for auditing on 23 September,
1982 and the actual audit of accouqtscommenced on 3 August, 1982 and the
auditing of the accounts were completed by Statutory Auditors on 4 November,
1982.

2.5 Asked to explain the reasons for taking 64 months from 11 Novem-
ber, 1982 to 4 June, 1983, the Ministry informed that the Statutory Auditors
furnished the Audit Report on 11 November, 1982. However, the reports of
the Audit of the Accountant General’s Office, Trivendrum were to be forwarded
to Delhi for the comments of the Comptroller and Auditor General of India,
and the comments were received on 4 June, 1983.

2.6 In reply to a query as to how it took 3 months to approve the
accounts by the Annual General Meeting of the Company, the Ministry
stated that while holding the Annual General Meeting to adopt  the accounts,
the share holders of the Company, i.e. the Government of India and the plan-
tation Corporation of Kerala Limited were to be present. The Annual
General Meeting to consider the accounts for the year 1982-83 was to be
convened in September, 1983. Taking into ‘account the convenience of the
both share holders, it was decided to have the Annual General Meeting in
September, 1983, to adopt the accounts for the year 1981-82 as well as to
consider the accounts for the year 1982-83.

2.7 Asked to explain the reasons for taking 13 months (from 9 Septem-

" ber, 1982 to 22 October, 1983) for furnishing the complete information of the
various aspects of the activities of the Company, the Ministry informed that
the Auditor in his report had pointed out that the sundry Debtors, Creditors
and Loans and Advances were sutject to confirmation. Out of Sundry Deb-
tors Rs. 63.730.19 being balance from M/S Kerala Soaps and Oils Limited,
Calicut was stated to be under dispute. The Oil Palm India Limited had
followed up the matter with the State Government for speedy settlement of the
issue. The matter had been pursued continuosly. The Oil Palm India
Limited intimated on 22 October, 1983 that the State Government had informed
them that they proposed to finalise the issue through discussion with the concer-
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ned Departments. The matter was followed up with the Government of
Kerala. In accordance with the latest information received on 7 May, 1984
the matter was being examined by them.

2.8 Regarding receipt of the Annual Report of the Company for the
year 1981-82 in the Ministry fot laying on the Table of the House, the Ministry
informed that the complete information on the Annual Report of the Oil
Palm India Limited for the year 1981-82 was received in the Ministry on 22
October, 1983.

2.9 The Annual Report, Adited Accounts and Audit Report of the
Oil Palm India Limited, Kottayam for the year 1982-83 were required to be
laid on the Table of the House on 31 December, 1983. But the same have
not yet been laid. The Ministry of Agriculture (Department of Agriculture and
Cooperation) laid on 16 April, 1984 on the Table of Lok Sabha a statement
explaining the reasons for not laying the Annual Report-and Audited Accounts
of the Oil Palm India Limited for the year 1982-83 within the stipulated period
of 9 months after the close of the accounting year. In the statement, the
- reasons for delay had been explained as follows :—

“The accounts of the Oil Palm India Limited for the accounting
year 1982-83 were compiled and handed over to the Statutory Audi-

‘torson 6.5.1983. The Accounts of the Company were authenticated
by the Board of Directors at its meeting on 28.9.1983. The augdited
accounts were referred to the Comptroller and Auditor General for
comments on 26.12.1983. The Accountant General’s comments are
awaited. The accounts will be placed before the Annual General
Body Meeting of the Company on receipt of Accountant General’s
comments. Every possible efforts will be made to lay the Annual
Report as early as possible.

Statement of reasons for delay in laying the Annual Report and
Audit Report for the year 1982-83

(1) Date on which the statutory auditors were
appointed. 6.5.1983

(2) Date on which the accounts of the Company
were authenticated by the Board of Directors. 28.9.1983

(3) Date on which the accounts were handed
over to Oil Palm India Statutory Limited by
Stationary Auditors. 15.12.1983

(4) Date on which the Comptroller and Auditor

General was requested to start the audit. 26.12.1983

(5) Date of commencement of audit by Accoun- 5.1.1984
tant General, Kerala. .
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(6) Date on which comments were received from "
Comptroller and Auditor General of India.
‘ Every effort is being
made to obtain the
) comments of the
| Accountant General
| by the Secretary
and Managing Direc-
tor, of the Oil Palm

. Lo | India Limited imme-
(8) Date of preparation of report in Hindi. | diately.”

(7) Date on which the Annual General Meeting
of the Company approved the accounts.

(9) Date of submission of the report to the
Ministry of Agriculture.

e e

" 2.10 The matter was considered by the Committee on Papers laid on the
Table at their sitting held on 12 July, 1984.

2.11 The Committee note that the Annual Report, Audited Accounts and
Audit Report thereon of the Oil Palm India Limited, Kottayam, Kerala for the
year 1981-82 were laid on the Table of Lok Sabha on 12 December, 1983, i.c.
after a delay of 11} months. The Committee also note that the Annual Report,
Audited Actounts and Apdit Report of the Company for the year 1982-83 which
were required to be laid on thie Table of the House by 31 December, 1983, have
not so far been laid. Instead, the Ministry have laid a statement explaining the
reasons for not having lgid the said documents on the Table of the House within
the stipulated period of 9 months after the close of the accounting year. '

21.2 The Committeee further note that one of the factors that contributed
towards delay was that the Company took about 6 months and 4 months as against
three month prescribed by the Committee for complilation of accounts of the Com-
pany for the years 1981-82 and 1982-83, respectively and making the available to
the Statatory Auditors for auditing. The delay was, thus, of recurring nafure. The
Committee cannot but eéxpress their displeasure over the recurring nature of such
delay and feel that much of the delay could have been avoided, had the Company
and the Ministry made concerted efforts in having the accounts compiled within
3 months prescribed by the Committee on Papers laid on the Table of Lok Sabha.

213 The Committee find from the information farnished by the Ministry
that 3 months were spent in holding the Annual General Meeting of the Company
to adopt the accounts for the year 1981-82 as well as to consider the accounts for
the year 1982-83. Had the Company and the Ministry been vigilant in the matter,
the meeting could have been held earlier and the accounts adopted within the
stipulated time schedule. The Committee trust that the Company and the

Ministry would monitor the progress at stipulated intervals and take steps
to avoid such delays in furture and ensure laying of the said documents on the
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Table of the House within the stipulated period of 9 months from the close of the
accounting year.

2.14 The Committee, however, note with satisfaction that the delay has
came down from 52 months in the case of Annual Report and Audited Accounts
for the year 1977-78 to 11} months in the case of Annual Report and Audited
Accounts for the year 1931-82. There is, thus geoeral improvement in laying the
documents of the Company on the Table of the House. The Committee hope that

suitable steps would be taken by the Ministry and -the Companyt o eliminate the
delay totally in fature.



CHAPTER IIT

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE PHARMACY COUNCIL OF INDIA
FOR THE YEARS 1979-80, 1980-81 AND 1981-82

3.1 The Annual Report and the Audited Accounts of the Pharmacy
Council of India for the year 1979-80 and 1980-81 were laid on the Table
of Lok Sabha on 25-8-1983 alongwith a statement explaining the reasons for
delay and ‘Review’. In terms of the recommendation of the Committee on
Papers laid on the Table, made in paragraph 3.5of their First Report (Fifth
Lok Sabha), these documents were required to be Jaid on the Table within 9
months of the close of the year, i.e. by 31 December, 1980 and 31 December,
1981. The period of delay involved in laying the Annual Reports and Audited
Accounts for 1979-80 and 1980-81, therefore, came to 32 montbs and 20 months,
respectively.

3.2 In the statement laid on the Table on 25 August, 1983, the reasons
for delay in laying the Annual Report and Audited Accounts for 1979-80 and
1980-81 had been explained as under : —

“The reasons for delay for submission of the Reports are as follows :—

1979-80 . 1980-81

1. Date on which accounts were
ready for audit ; 7.10.80 10.11.81

2. Date on which Audit authori- . 7.10.80 24.11.81
ties were informed about readi-
ness of accounts and request.
for audit ;

3. The date on which the Audit October, December,
authorities undertook the job. 1980 1981
4. Date on which the final audit 3.12.1980 18.1.1982

report was received ;

5. Date on which the translation May, 1983 29.11.1982
of annual report/audit report
into Hindi was completed ;

The report for the year 1980-81 could not be laid earlier as the report
for the year 1979-80 was not ready for laying down in Parliament and
are being laid now on the Table of the House.”

10
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3.3 On being asked in November, 1983, the reasons for not' completing
the accounts and making them available for audit within 3 months, i.e. by June
every year, the Ministry of Health and Family Welfare stated that the Council
had a very small establishment. In the first quarter of the financial year, the
Council is generally busy in arranging inspections during the examinations,
in meeting the spill over expenditure and processing for the first instalment of
the grant-in-aid. The audits had -been generally taken in hand during the last
quarter of the year as it suited the Auditors and the Council as well. However,
the Council had been advised to submit the reports well in time in future.

3.4 Asked to explain the reasons for taking about 6 months and 10}
months for completion of translation of the Annual Reports and Audited
Accounts for the years 1979-80 and 1980-81 although the final Audit Reports
were received on 3-12-1980 and 18-1-1982, respectively, the Ministry informed
that the Council did not have its own arrangements for translation and that
had to be done privately. Hence the delay.

3.5 As regards the steps taken for laying the reports i;m time in future,
the Ministry stated that the Council had been exhorted to stick to the time

schedule in that ﬁregard in future.

3.6 The Annual Report and Audited Accounts of the Pharmacy Council
of India for the year 1981-82, were laid on the Table of Lok Sabha on 17
November, 1983 alongwith ‘Review’ and a statement explaining the reasons
for delay of 104 months. In the statement, the reasons for delay have been

explained as under :— =

“The delay in laying the report of the Pharms;cy Council of
India for 1981-82 is attributable to the following factors, spelt

out in chronological order :—
1981-82

1. Date on which accounts were ready
for audit. 17.12.1982

2. Date on which Audit authorities were
_informed about readiness of accounts

and request for audit ; 17.12.1982
3. The date on which Audit authorities _
undertook the job ; 24,12.1982
4. Date on which the final audit report
was sent _to the Ministry ; 15.2.1983 h

5. Date on which the translation of Annual
Report/Audit Report into Hindi was -
completed, ' 15.5.1983.”

3.7 The matter was considered by the Committee on Papers laid on the
Table at their sitting held on 12 July, 1984. v



12

3.8 The Committee regret to observe that the Annual Report and Audited
Accounts of the Pharmacy Council of India, New Delhi for the years 1979-80 and
1980-81 were laid on the Table of Lok Sabha as late as on 25 August, 1983 and
those for the year 1981-82 on 17 November, 1983, i. e. after a delay of 32 months,
20 months and 10} months, respectively. Further the Annual Report and the
Audited Accounts for the year 1982-83 have not. been laid so far.

3.9 The Committee are distressed to note that the recommendation contai-
ned in paragraph 3.5 of their First Report (Fifth Lok Sabba) has not been adhered
to by the Council ane the Ministry of Health and Family Welfare. The justifica-
tion given by the Ministry that the Council has a very small establishment, and in
the first quarter of the Financial year it is generally busy in arranging inspections
during the examinations, in meeting the spill over expenditure and processing for
the first instalment of the grant-in-aid and that the audit is generally taken in hand
during the last quarter of the year as it suits the Auditors and the Council, is not
convincing. A statutory requirement or direction from Parliament for laying the
Report and Accounts has to be given precedence over all other considerations. The
Committee trust that the Ministry in coordination with the Council will make
positive arrangements in future so that the Annual Reports, Audited Accounts and
the Audit Report together with the ‘Review’ are finalised expeditiously and laid on-
the Table of the House well within the stipulated period of 9 months from the close
of the accounting year.

3.10 The Committee are surprised to find that on of the reasons that led
to the delay in laying the Annual Reports and Audited Accounts was that the Cou-
ncil did not have its own arrangements for translation and the job was to be done
privately. The Committee are constrained to observe that neither the Ministry
nor the Council had made any attempt to see that the translation of such a small
Report/Accounts is done in the shortest possible time and that it was allowed to
linger on from 6 to 10} months and thereby adding more to the delay. The Co-
mmittee recommend- that a person in the Council may be made responsible to see
and ensure that the Anoual Reports and Accounts are promptly finalised, audited,
adopted, translated and sent to the Ministry for laying on the Table of the House
within 9 months of the close of the rvelevant accounting year so that the Members
of Parliament may have timely information about the working and performance of
the Council with a view to make use of the Reports/Accounts while expressing
their views at the time of discussion on Demands for Grants.



CHAPTER IV

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS
OF THE NATIONAL AGRICULTURAL COOPERATIVE MARKET-
ING FEDERATION OF INDIA LIMITED (NAFED) FOR
THE YEAR 1981-82

4.1 The Annual Report, Audited Accounts and Audit Report thereon
of the National Agricultural Cooperative Marketing Federation of India Limi-
ted (NAFED) for the year 1981-82 were laid on the Table of Lok Sabha on 8
August, 1983 along with a statement explaining the reasons for delay and
‘Review’.* In terms of the recommendation of the Committee on Papars laid
on the Table, made in paragraph 3.5 of their First Report (Fifth Lok Sabha),
these papers were required to be laid on the Table within 9 months of the close
of the year, i. ¢. by 31 March, 1983. The'Cooperative year of the NAFED ends
in June. The period of delay involved in laying Annual Report for 1981-82,
therefore, came to about 44 months.

4.2 1In the statement laid on the Table on 8 August, 1983, the reasons
for delay in laying the Annual Report for 1981-82 have been explained as
under :—

A

‘“After appointment of the Statutory Auditors by the Central Regis-
trar in October, 1982, the auditors commenced audit of the various
branches of NAFED in the month of December, 1982/January, 1983.
All the auditors prepared preliminary audit report on March. 30,
1983 and on the same date the final-accounts signed by Managing
Director, NAFED were submitted to the Auditors. On 3rd April,
1983 all the auditors met in connection with the finalisation of the
report and submitted the final report and audited accounts to NAFED
on 4-4-1983.

On receipt of the final report from the joint auditors, NAFED
prepared the compliance report and placed the same before the Fina-
nce and Accounts Sub-Committee in their mzeting held on 6-4-1983.
The audit reports and the revised compliance were placed before the
Board of Directors on 19.1.1983 and the audited accounts and audi-
tors’ reports, together _,w'ith the compliance, were placed before the
General body of the Federation in the meeting held on 29.4.1983.
General body adopted the auditors report and the compliance. The
copies of the annual reports (English and Hindi versions) for placing
before both the Houses of Parliament reached the Ministry on

13
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17-5-1983 when the Budget Session of the Parliament was already
over. Hence the delay.”

4.3 In November, 1983, on enquiry about the number of branches of
NAFED and their locations, the Ministry of Agriculture (Department of Coope-
ration, informed that NAFED had 35 branches sprzad all over the country.
These are located at Calcutta, Madras, Gauhati, Bongalore, Bombay, Nasik,
Cochin, Delhi, Nagapattinum, New Delhi, Lucknow, Chandigarh, Sriganga-
nagar, Jaipur, Bhubaneshwar, Hyderabad, Patna, Ahmedabad, Srinagar, Bhopal,
Jamnagar, Simla, Indore, New Bombay, Ropar, North Arcot, Faridabad,
Ludhiana, Ferozpur and Jammu-Tawi.

4.4 Asked about the reasons for—(i) taking 4 months (from December,
1982 to March, 1983) by Audit to complete audit and fsubmit Draft Audit
report to NAFED; and (ii) not submitting the Annual Report and Audited
Accounts by NAFED to the Ministry immediately after its adoption on 29
April, 1983, to enable the Ministry to lay them on the Table of the House in
Budget Session, 1983 (held from 18 February, 1983 to 10 May, 1983), the
Ministry stated as under :

“(i) After the appointment of the Statutory auditors for the year 1981-82
by the Central Registrar by the end of October 1982 the auditors
commenced the audit ‘of NAFED and its branches in the month of.
December, 1982 January, 1983. Audit of NAFED’s Head Office and
its 35 branches, submission of preliminary audit reports by the audi-
tors, necessary compliance to the observations made by the respective
auditors and subsequently for further scrutiny of the compliance by
the auditors usually takes about three to four months. After thé final
audit report is given by the auditors, a meeting of the Board of Dire-
ctors is held and a decision is taken about the date of the Annual
General Body Meeting.

(ii) After the Annual report and audited statement of accounts were ado-
pted by the General Body on 29-4-83, their translation and printing
in Hindi took about two months time; hence the report could not be’
laid on the Table of the House in the Bud get Session.” '

4.5 When asked about (i) the steps taken to ensure laying of reports in
time in future; and (ii) the present position of the Annual Report and Audited
Accounts of NAFED for the year 1982-83, the Ministry stated as follows :—

“(i) Compiling and completing the accounts and getting these accounts
audited from the Statutory auditors in respect of a multi branch or-
ganisation like NAFED takes time. However, for the year 1982-83,
the statutory auditors have been appointed by the end of August,
1983 and it is hoped that the audited accounts would be ready in time
to place the annual report and audited accounts before the General
Body in March, 1984 which will enable laying of these reports on the
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Table in time.

(ii) The audit of the branches of NAFED by the Statutory Auditors is in
- progress. Branches in Southern Zone have been completed by one of
the joint auditors and the branches in Eastern Zone are already under
Audit. Branches in Western Zone and Northern Zone are all under
audit. It is hoped that the Annual Report and Audited Accounts of
NAFED would be laid on the Table of the House within the stipula-

ted period.”

4.6. The Committee considered the matter or their sitting held on 13
July, 1984.

4.7. The Committee note that the Annual Report and Audited Accounts of
the National Agricultural Cooperative Marketing Federation of India Limited
(NAFED) for the year 1981-82 were laid on the Table of Lok Sabha on 8 August,
1983 with a delay of about 4} months. The Committee .also note that the delay
occurred at the stages of auditing of accounts, submission of draft audit report,
translation and printing of Annual Report and Audited Accounts.

4.8. The Committee farther note that the auditing of accounts by Statutory
Auditors commenced in December, 1982/January, 1983 whereas it should have
commenced in September, 1982, i. e. 3 months earlier so as to have all the other
formalities completed within the stipulated period of 9 months from the close of the
accounting year. The reply given by the Ministry that the auditors commenced
audit of various Branches of NAFED after the appointment of Statutory Auditors
by the Central Registrar in October, 1982, is rather vague in the sense that it does
not specify as to when the Central Registrar was approached for appointment of
Statutory Auditors. The Committee feel that the Central Registrar was approac-
hed either much later than it was required or the matter was not sincerely pursued
with the Central Registrar. Had the Ministry and the Federation approached the
Central Registrar well in time the auditors would have been appointed earlier and

. thereafter, the documents could have been laid on the Table of the House within
the stipulated period. The Cominittee feel that neither the Federetion nor the
Ministry had handled the matter with the requisite seriousness. The Committee
hope that in fatare the Ministry and the, Federation will make a coordinated effort
to approach the Central Registrar well in advance and see that the auditing of
accounts commences positively in the first week of September every year with a
view to complete all the stages and lay the documents on the Table of the House
positively towards the end of March every year.

4.9. The Committee also find that despite the assarance given by the Minis-
try in November, 1983 that the Annual Report and Audited Accounts of the Fede-
ration for the year 1982-83 would be laid on the Table of the House within the
stipulated period, i. e. by 31 March 1984. the said documents have not so far been
laid. This is a glaring example of the slackness on the part of the Federation and
the Ministry. The Committee take a serious note of the matter and feel that no



16

care had been taken by the Ministry to implement their assurance given to the
Committee. The Committee desire that the said Annual Report, Audited Accounts,
Audit Report for 1982-83 and ‘Review’ thereon in respect of the Federation shoald
be laid on the Table of the House without any further delay. The Committee also
trast that the Ministry would take necessary remedial measures to eliminate the
delay in laying the required documents on the Table of the House, in time, in
futare. '



CHAPTER V

DELAY IN LAYING THE ANNUAL REPORTS AND AUDITED
ACCOUNTS OF THE INTERNATIONAL INSTITUTE OF
POPULATION.STUDIES, BOMBAY

5.1 The Annual Reports and Audited Accounts of the International Insti-
tute of Population Studies, Bombay for the years 1978-79 and 1979-80 were laid
on the Table of Lok Sabha on 10 May, 1983 alongwith ‘Review’ and a state-
ment of reasons for delay. The statement of rcasons for delay read as follows :--

“Jt was got clarified from the Ministry of Finance (Department of -
Expenditure) in January, 1981 that the accounts of all autonomous |
bodies from-1978-79 onwards are to be placed before Parliament.
Accordingly, the International Institute of Population. Studies,
Bombay, was requested to furnish the required number of copies of
the reports for 1978-79 and 1979-80 in English and Hindi.

Copies of the English version of the reports were received from the
Institute in February, 1982. As the Institute did not have the facility
for getting the report translated in Hindi, this had to be got done by
the Ministry and sets prepared, which took considerable time on
account of its voluminous nature.”

5.2 The Ministry of Health and Family Welfare were then requested to
furnish information on certain points. The information furnished by the Minis-
try was as follows : — '

i

1978-79 1979-80

" 'Date of compilation of accounts June, 1979 June, 1980
Date of submission of accounts (0o Audit 3-8-1979 30-8-1980
Date on which the Annual Reports were
approved by General Council of the
Institute - 22-12-1979 2-3-1981
Date of receipt of audited accounts in .
the Institute 18-1-1982 18-1-1982

5.3 As regards arrangements made for frans]ation of the Annual Reports
and Accounts of the Institute, the Ministry of Health and Family Welfare in-
formed that the Institute had made local arrangements for the- purpose.

54 The Anpual Reports and Audited Acccunts of the International
Institutg of Population Studies, Bombay for the years 1980-81 and 1981-82 were

7
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1aid on the Table of Lok Sabha on 23 December, 1983 alongwith ‘Review’ and
‘a statement of reasons for delay. The statement of reasons for delay read as
follows :—

“The Annual Reports of the Institute for the years 1980-8! and 1981-
82 were adopted by the General Council of the Institute at its Annual
Meeting on 25-1-1982 and 17-1-83 respectively.

The Annual Audited Accounts of the Institute for the years 1980-81
and 1981-52 have been received from the Office of the Director of
» Audit, Central Bombay on 29th April, 1982 and on 6th December,
1982. Certain clarifications with reference to the ‘audit report etc.,
were solicited from the Director of Audit in May, 1983 and the clari-
fications have been received in this Ministry on 16th June, 1983.

The Institute did not have any translation facilities for translating the
documents in Hindi. This is one of the main reasons for the delay
in submission of the reports to the Parliament. The Institute has
since made the necessary arrangments for the translation work.

The Annual Reports and the Annual Accounts for the year 1980-81,
both in English and Hindi and the Annual Report and Annual Acco-
unts in English for the year 1981-82 were sent to the Lok Sabha
Secretariat on the 2nd August, 1983 for laying the above documents
on the Table of the Lok Sabha in accordance with the instructions
contained in the Department of Parliamentary Affairs O.M. No. F. 28
(7)-83-Leg. dated 31-5-1983. The Lok Sabha Secretariat returned the
same stating that these papers could not be laid on the Table of Lok
Sabha as the Hindi version of the Annual Report and the Annual
Accounts of the Institute for the year 1981-82 were not sent as per
the instructions contained in Lok Sabha Secretariat O.M. No. 26/1
(iii)/827 dated 5-7-1982.

The Hiadi version of the Annual Report and the Annual Acco-
unts for the year 1981-82 were received from the Institute just when
the last Parliament Session was due to conclude. Therefore, the
Annual Reports and the Annual Accounts of the Institute for the
years 1980-81 and 1981-82 both in English and Hindi versions are
now being placed on the Table of the Lok Sabha.”

5.5 The Annual Report and Audited Accounts of the International Insti-
tute for Population Studies, Bombay for the year 1982-83 were laid on the
Table of Lok Sabha on 12 April, 1984 alongwith ‘Review’ and a statement of
reasons for delay. The statement of reasons for delay read as follows :—

“The audit of the accounts of the International Institute of Popula-
tion Studies, Bombay for the year 1982-83 could be completed by the
Director of Audit, Central, Bombay in November, 1983. Thereafter
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the printed copies of the Annual Accounts and Annual Reports (both
in English & Hindi) for the year 1982-83 were received from the Insti-

tute in January, 1984.”

5.6 The Committee on Papers laid on the Table considered the mauer
at their sitting held on 13 July, 1984.

57 The Committee note that the Annual Reports and Audited Accounts
of the International Institute of Population Studies, Bombay for the years 1978-79,
1979-80, 1980-81, 1981-82 and 1982-83 were laid on the Table of Lok Sabha after
a delay of 40} months, 28} months, 24 months, 12 months and 3} months, respec-
tively. From the information furnished by the Minisiry of Health and Family
Welfare, the Committee find that the delay had occurred mainly at the stages of
auditing of the accounts and translation of the Annual Reports and Accounts. The
Comnmittee feel that had the Ministry taken up the question of delay with the audit
authorities and the Institute, and made some standing arrangements for translation
of the Annual Reports and Audited Accounts of the Institute, much of the delay
could have been avoided, if not totally eliminated. The Committee would like the
Ministry of Health and Family Welfare to be more careful in this regard in future.

5.8 Although the delay which was 403 montbs in the case of Annual Report
and Audited Accounts for 1978-79 has come down to 3% months in the case of
Annug] Report and Audited Acconnts for 1982-83, yet there is still need for further
improvement so that the delay is completely avoided. In order to ensure timely lay-
ing of Annual Reports and Audited Accounts of the Institute on the Table of the
House, the Committee feel that a time schedule is all the more necessary for com-
pleting action at various stages of the Annnl Report and Audited Accounts of the
Institute. The Committee urge the Ministry of Health snd Family Welfare that
they should in consultation with the International Institute of Population Studies,
Bombay, chalk out a time schedule for strict observance by the Institote to ensure
laying of Annual Reports and Audited Accounts on the Table of the House within
nine months of close of the accounting year.



CHAPTER VI

DELAY IN LAYING ANNUAL REPORTS AND AUDITED
ACCOUNTS OF THE NATIONAL INSTITUTE OF
AYURVEDA, JAIPUR FOR THE YEARS FROM

) 1978-79 TO 1982-83

\

6.1 The annua! Reports and Audited Accounts of the National Institute
of Ayurveda, Jaipur for the years 1978-79 to 1981-82 were laid on the Table
of Lok Sabha on 22 December, 1983 alongwith ‘Review’ and statement ex-
plaining the reasons for delay.

6.2 The statetnent explaining the reasons for delay in laying the Annual
‘Reports and Audited Accounts of the Institute for the years from 1978-79 to
1981-82, read as under :

“The National Institute of Ayurveda, Jaipur was established in
February, 1976 as a society registered under the Rajasthan Societies
Registration Act, 1958. An Ayurveda College with its attached
hospitals under the control of the Government of Rajasthan was
transferred to the Institute in June, 1976. This Institute is funded
by the Government of India in the Ministry of Health and Family
Welfare. While transferring the management and control of the
Ayurvedic College and Hospitals, the State Government of Rajasthan
also agreed to pay annual grant of Rs. 13.68 lakhs with an annual
trend increase of 5.5% on this amount upto the end of Sixth Five
Year Plan period to meet the running and mainienance cost of the
above Units. ’

The National Institute of Ayurveda could not submit the audi-
ted Accounts audited reports thereon and annual reports for the year
1978-79, 1979-80, 1980-81 and 1981-82 in time owing to the non-
availability of experienced staff.

The national Institute of Ayurveda, Jaipur had prepared the
accounts in respect of the year 1987-79, 1979-80, 1980-81 and 1981-82
and sent to the Accountant General, Rajasthan, Jaipur on the dates
shown below :

Dates of sending accounts to the Accountant General of Rajasthan,

Jaipur. .
1978-79 1979-80 1980-81 1981-82
7-7-1982 20-10-1982 1-1-1983 24-3-1983

20
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Dates of receipt of audited accounts from the Accountant General,

Rajasthan, Jaipur.
1978-79 1979-1980 1980-81 1981-82
6-12-1982 16-3-1983 12-5-1983 30-7-1983

English and Hindi versions of Audited Accounts in respect of the
Years 1978-79, 1979-80, 1980-81 -and 1981-82 together with English
and Hindi versions of the Annual Reports for all these four years
are being laid on the Table of the Sabha.”

6.3 On enquiry about the reasons for taking about 12 months, 8 months
and 6 months in laying the Annual Reports and Audited Accounts of the
Institute for the years 1978-79, 1979-80 and 1980-81, respectively after their
receipt from A.G. (Rajathan), the Ministry of Health and Family Welfare
stated as under :

“The delay, of about 8 months, 5 months and 3 months had occu-
rred in translation of the reports into Hindi and in obtaining
the approval of the Governing Body at its meeting held on 27-8-83
after receipt of accounts from the Accountant General, Rajasthan for
the years 1978-79, 1979-80, 1980-81 respectively. Further delay had
occurred in getting the documents printed and in submission to the
Lok Sabha by the Ministry.”

6.4 In reply to other quieries, the Ministry informed that the Annual
Reports and Audited Accounts for 1978-79 to 1981-82 were semt for
translation on 29 July, 1983. These were adopted on 27 August, 1983 and
sent for printing on 3 October, 1983. The printed copies were received on
19 October, 1983 and submitted to the Ministry on 21 November, 1983 for
laying them on the Table of the House. '

6.5 As regards the steps taken or proposed to be taken to eliminate
delay in future, the Ministry stated that the Director. National Institute of
Ayurveda, Jaipur had been advised to prepare an action calendar and to ac
accordingly in order to avoid such delays in future._

6.6 The Annual Repport and Audited Accounts of the National Institute of
Ayurveda, Jaipur for the year 1982-83 were laid on the Table.of Lok Sabha on
3 May, 1984 alongwith ‘Review’ and a statement explaining the reasons for delay.
The statement explaining reasons for delay read, inter alia as under :

e The National Institute of Ayurveda, Jaipur had prepared the
accounts for the years 1982-83 time and sent the same to the
Accountant General, Rajasthan on 7-6-83. The audit of these acco-
unts was conducted in the month of July, 1983. The audited accounts
were received-from the Accountant General, Rajasthan on the 7th
November, 1983. The Annual Report and the Audited Statement
of Accounts for the year 1982-83 were circulated by the National
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Institute of Ayurveda, Jaipur to the members of the Governing Body
to obtain their approval on 15-2-84. The Annual report and the Audi-
ted Statement of Accounts for the .year 1982-83 were approved by
the President, of the Governing Body on the 20th March, 1984.
These documents for the year 1982-83 were .since under print and
the printed copies have been received in the Midistry on 18-4-1984.”

6.7 The Committee note that the Annual Reports and Amdited Accounts
of the National Institute of Ayarveda, Jaipur for the years 1978-79, 1979-80,
1980-81, 1981-82 and 1982-83 were laid on the Table of Lok Sabha after a delay
of about 48 months, 36 months, 24 mounths 12 months and 4 months, respectively.
The Committee also note that the Institite took 39 months, 31 months, 21 morths
and 12 months as against 3 months a'lowed by the committee, for compiling the
accounts for the years 1978-79, 1979-80, 1980-81 :mnd 1981-82, respectively. The
justification given by the Ministry that the Institute could not submit the
Annual Report Audited Accounts and Audit Report thereon in time owing to the
non-availability of experienced staff, is not convincing. The Committee cannot
refrain from expressing their displeasure over the state of affairs prevailing in the
Institute as also for not keeping thie Parliainent informed about its performance
for years together on the pretext of non-avallability of experienced staff. The
Committee fell that neither the Ministry nor the Institute had made any sincere
efforts to adhere to the time limit of 9 months laid down by the Committee
on Papers laid on the Table in paragraph 3.5 of their First Report (Fifth Lok
Sabha).

6.8 The Committee find that the Institite took 8 months, 5 months and
3 months in translating the Annual Reports and Audited Accounts for the years
1978-79, 1979-80 and 1980-81 respectively. The Committee feel that the time
taken for translation was too long, and the Institute had also not paid serious
attention to see that the translation job was completed well in time.

6.9 The Committee urge the Ministry of Health and Family Welfare that
they sliould, in consultation with the National Institate of Ayurveda, Jaipar,
draw up a time bound schedule for completing all the formalities like compilation
of accounts, their auditing, translation, printing, adoption of Annual Report and
Audited Accounts and laying the same on the Table of the House, within 9 months
as recommeded by the Committee in their afore-mentioned Report. The Com-
mittee hope that the Ministry of Health and Family Welfare would also impress
upon the Institate to make an officer responsible in the Institute, to keep a watch
at various stages of finalisation of the Anmual Reéport dnd accoants and to
ensure that these docaments are laid on the Table of the House within the pres-
cribed period of 9 montlis from the close 6f the relcvenit accountisg year,



CHAPTER VIl

DELAY IN LAYING THE ANNUAL REPORT AND THE
AUDITED ACCOUNTS OF THE EXPORT PROMOTION
COUNCIL FOR FINISHED LEATEHER AND LEA-
THER MANUFACTURES FOR THE YEAR 1981-82

7.1 The Annual Report, Audited Accounts and Audit Report thereon
of the Export Promotion -Council for Finished Leather and Leather Manu-
factures for the year 1981-82 were laid on the Table of Lok Sabha on 2
December, 1983 alongwith a statement explaining the reasons for delay and
‘Review’. In terms of the recommendation of the Committee on Papers laid
on the Table, made in paragraph 3.5 of their First Report (Fifth Lok Sabha),
these papers were required to be laid on the Table within 9 months of the
close of the year i.e. by 31 December, 1982. The period of delay involved in
laying the Annual Reports and the Audited Accounts of the above Council for
the year 1981-82, therefore, came to 11 months.

7.2 In the statement laid on the Table on 2 Deée'm]?er, 1983, the reasons
for delay in laying the Annual Report for 1981-82 had been explained as
under

‘.Due to certajn administrative problems, the Export Promotion Council
for Finished Leather and Lesther Manufactures, Kanpur, was not
in.a position to convene the Annual General Meeting of the Council
to approve the Annual Report and the accounts of Council for the
year 1981-82, within the stipulated time frame. The Annoual Report
and the Accounts of the Council were approved at the Annual General
Meeting of the Council held on the 29th October, 1983. '

7.3 On being enquired in Febuary, 1984 asto (i) when the accounts
of the Council for the year 1981-82 were compiled and made available
to the Auditors for auditing; (ii) the period during which the acco-
unts were audited by the Auditors ; (iii) when the Comptroller and Auditor
General of India was approached for appointment of Auditors ; and (iv) when
the draft Audit Report was received by the Council, the Ministry of Commerce
furnished the following information :

(i) The draft Annual Accounts were ready by the end of July, 1982.
Since the list of auditors could bc recommended by the Council’s
Annual General Body in'its meeting held on 12.3.1983 only, for ths
approval of the Government for appointment of the Statutory Audi-
tors ‘the accounts was actually made available to the auditor for
audit on 30.6.83, i.e. after the receipt of Govt. approval for
appointment of auditors. .

23
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(i) Audit of accounts was completed on 29.8.1983.

(iii) The Council approached the Ministry of Commerce for apyroval for
the appointment of Statutory Auditors-on 14.3.1983 (soon after the
Annual General Meeting for 1980-81 was held). The Ministry
approached the Ministry of Law for approval. After reminders,
approval of Ministsy of Law was obtained on 15.6.83 and the same

- was conveyed to the.Council on 16.6.83.

(iv) 29.8.1983.

7.4 When asked to indicate whether any time schedulew as drawn up by
the Export Promotion Council for Finished Leather and Leather Manufactures
for compilation of accounts and their submission to the auditors for auditing,
the Ministry stated as under :

“The Council, as" per provisions of Companies Act, chalk out pro-
grammes of finalising the accounts duly audited by the end of July
every year. The Government not satisfied with the functioning of
the Council, issued an order dated 24th October, 1978 declaring
therein the Election of certain members and the Vice-Chairman held
on 6.1.1978 at the Annual General Body Meeting of the Concil to
be void and simultancous appointment of an Administrator under
_ whose direction the Council will be functioning. Due to lack of
harmony ‘amongst the members of the council, the date of holding .
the Annual General Body Meeting of the Council for adoption of
accounts/ annual reports could not be finalised for long. With the
pragmatic steps taken by the Ministry of Commerce, whilst issuing
directives for postponing the eléctions vide letter No. nil dated 19th
February, 1981 and with the active particjpation in the day to day
functioning of the Council by the present Administrator (Appointed
w.e.f. 17.7. 1982) the Council was able to restore its normal func-
tioning. The Council have since finalised accounts upto 1981-82
(1978-79 to 1981-82 in one year’s time) and have further chalked

out the programme of finalising the accounts for 1982-83 by the end
of March, 1984 duly audited.” '

7.5 In reply to a query as to what action had been taken by the Export
Promotion Council for Finished Leather and Leather Manufactures in pursua-
nce of the recommendation of the Committee on papers laid on the Table for
adhering to the time schedule, the Ministry informed as follows : -
“The Council have chalked out a programme of arranging laying
of Annual Report for 1982-83 on the Tables of both the Houses of

Parliament by the end of April, 1984 and-arrange accounts for 1983-
84 to be finalised in time i.e. 31st July, 1984 so as to forward the same
to the Ministry of Commerce for placing the same on the Tables

N of the Parliament before December, 1984 i.e. within 9 months of
close of the accounting year.”
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7.6 On being enquired the reasons for not convening the. Annual Géne-
ral Meeting of the Council before 29th October, 1983, the Ministry stated that
the printing of Annual Report and convening of Annual General Meeting
under the provisions of the Companies Act, took about two months for hold-
ing the Annual General Meeting of the Council on 29 October, 1983.

-

7.7 In reply to queries as to when-(i) the Anoual Report and Audited
Accounts were sent for printing and how much time did it take ; (ii)) the prin-
ted copies of the Report were received in the Ministry for laying on the Table
of Lok Sabha ; and (iii) the Annual Reports of the Council for the years
1977-78, 1978-79, 1979-80 and 1980-81 were laid on the Table of Lok Sabha,
the Ministry furnished the following information :

(i) The Annual Report was sent for printing on 29th August, 1983 and
same was received duly printed on 28th September, 1983.

(ii) The Council forwarded to Ministry of Commerce, through the special
messenger, the Annual Report for 1931-82 on 31.10.1983.

(iii) As per information available with the Ministry, the Annual Repert
of the Council for the years 1978-79 onwards were laid on the Table
of the Rajya Sabha as indicated below :

1978-79  — 24-3-83
1979-80  — 24-3-83
1980-81  — 3-5-83 -

7.8 As regards laying of the Annual Report of the Counci! for the year
1982-83, the Ministry informed that the accounts for 1982-83 are presently
under audit and likely to be audited by the end of March, 1984. The same
would be forwarded to the Ministry of Commerce through special Messenger
as soon as those are approved by the General Body of the Council and in any
case by the end of April, 1984.

7.9 The matter was considered by the Committee on Papers laid on the
Table at their sitting held on 12 July, 1984,

7.10 The Committee feel concerned to note that despite clear guidelines
contained in their recommendation vide paragraph 3.5 of their First Report
(Fifth Lok Sabha) for finalisation of Anuuals Report and accounts and their laying
before Parliament, the Annual Report, Audited Accounts and Audit Report thereon
of the Export Promotion Council for Finished Leather and Leather Manufactures
for the year 1981-82 were not laid on the Table of the House within the stipu-
lated period, i.c., within 9 months of the close of the relevant accounting year.

7.11 The Committee are distressed to note that the reasons for delay 'in
laying the Annual Report and Audited Accovnts for 1981-82 have not _been ade-
quately spelt out in tbe‘“ltemt of delay laid on the Table of the House. The
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statement lacked information required for indentifying the stages where the delay
had actually takea place. The Committee are comstrained to obscrve that the
Ministry of Commerce have treated the requirement of laying of statement of
reasons for delay as a mere formality. The Committee desire that in future, the
Ministry should invariably indicate in the statement of reasons for delsy, in chro-
nological order. the dates of —finalisation of Annual Reports and Accounts, making
them available to the Auditors for aundit, receipt of draft audit report, replies given
on audit queries, receipt of final Audit Report, translation and Printiog of Annual
Reports and Audited Accounts, adoption of Annual Report and Accounts by the
General Body, furnishing of copies of printed Annual Reports and Audited Account
to the Ministry for laying on the Table of the House, so that the House may be
in position to locate the stages and extent of delay and suggest remedial measures
witlr a view to eliminate the delay in layiag such documents on the Table within
the prescribed period.

7.12 The Committee noie that the Annual Report and the Audited Accounts
for the ycar 1982-83 which were required to be laid on the Ta: :Ie of the House by
31 December, 1983, have not yet been laid. The Committee would like the
Mioistry to take urgent steps for- laylng them without further celay.

7.13 The Committce note with regret that the Council approached the
Ministry for appointment of Statutory Auditors for auditing the accounts for 1981-
82 as late as on 14 March, 1983 as against the normal practice of doing it much
fn advance. The Ministry of Commerce, thereafter, took 3 months in obtaining
the approval of the Ministry of Law and conveying the same to the Council. Had
the Council approached the Ministry earlier and the Ministry made serious efforts
in getting the Statutory Auditors appointed in time, the Apnoal Report and the
Audited Accounts for the year 1981-82 wonld not have been delayed to such an
extent. The Committee consider itto be a serious lapse on the part of the
Council and the Ministry and hope that the Ministry and the Council would take
greater initiative in coordination with each other in future with a view to ensare
that the required documents are laid on the Table of the House within the prescri-
bed period of 9 months from the close of the relevant accounting year.



CHAPTER VIII

DELAY IN LAYING ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE OIL INDIA LIMITED,
NEW DELHI FOR THE YEAR 1981-82

8.1 The Annual Report, Audited accouats and Audit Report thereon
of the Oil India Limited for the year 1981-82 were laid on the Table of Lok
Sabha on 24 August, 1983 alongwith a statement explaining the reasons for
delay and ‘Review’. In terms of the recommendation of the Committee on -
Papers laid on the Table made in paragraph 3.5 of their First Report (Fifth
Lok Sabha), these papers were required to be laid on the Table within 9 months
of the close of the year i.e. by 31.12.1982. The period of delay involved in
laying the Annual Report for 1981-82, therefore, came to about 8 months.

8.2 In the statement laid on the Table on 24 August, 1983, the reasons
for delay in laying the Annual Report for 1981-82 had been explained as
under :

“Consequent on the acquisition of shares of OIL, held by the Burmah
Oil Company Limited, by the Government of India, OIL became a
Government of India Enterprise w.e.f., 14th October, 1981.

(2) The first Annual Report of OIL to be laid on the Table of
Parliament as a Government Company is applicable to OIL from
the financial year 1981-82 onwards.

(3) On the date of becoming a Government Company i.e. 14th
October, 1981, the Annual Accounts pertaining to the calendar
years 1977, 1978, 1979 and 1980 had not been finalised pending
statement of various issues between the Government of India and
the Burmah Oil Company Limited. These issues were finally
resolved by the take over of OIL as per the Acquisition Act.

(4) Subsequent to the take-over, the annual accounts for the calendar
‘ years 1977 and 1978 were finalised and approved by the OIL
Board on 24th February 1982.

(5) The Statutory Auditbrs’ reports for the annual accounts of 1977
and 1978 were received on the 26th February, 1982.

(6) The Annual accounts together with the Statutory Auditors’
report pertaining to the calendar years 1977 and 1978 were
adopted by the Shareholders on 17th March, 1952 after giving
the required Statutory Notice for holding the Shareholders’
mecting,

27



28

(7) The annual accounts pertaining to the calendar year 1979 were

8))

&)

(10)

(11

(12)

(13)

(14

approved by the OIL Board on 17th August, 1982.

The Statutory Auditors’ report for the annual accounts of 1979
was received on 31 August, 1982.

The Annual accounts together with the Statutory Auditors’
report pertaining to the calendar year 1979 were adopted by the
shareholders on 4th October. 1982 after giving the required
Statutory Notice for holding the Shareholders’ meeting.

The annual accounts for the calendar year 1980 was approved
by the OIL Board on 30th September, 1982.

The Statutory Auditors’ report for the annual accounts of 1980
was received on 14th October, 1982.

The annual accounts together with Statutory Auditors’ report
pertaining to the calendar year 1980 were adopted by the Share-
holders on 23rd December, 1932 after giving the required Statu-

tory Notice for holding the Shareholders’ meeting.

It will thus be seen that the entire backlog of finalisation and
adoption of accounts for four years, i.e. calendar years from
1977 to 1980 before OIL became a Government Company, was
cleared in a period of 10 months.

Subsequent to OIL becoming 'a Government Company, the
accounting year of OIL was changed from a Calendar year
basis to a Financial year basis; the first financial year being for
a period of 15 months i.e. from 1.1.1981 to 31.3.1982.

The question of appointment of Statutory Auditors, after OIL
became a Government Company, for the financial year 1981-82
w.e.f. 14th October, 1981 was taken up with the Comptroller
and Auditor General of India on 29th December, 1981. The
Statutory Auditors of OIL for the financial year 1981-82 were
appointed by the Company Law Board on the 12th April, 1982.

(15) OIL took up with the Audit Board the question of supplemen-

(16)

an

tary audit by the Comptroller and Auditor General for the finan-
cial year 1981-82 under Section 619 (4) of the Companies Act.
1956 on 28th February, 1982 and 18th Juae, 1982.

Member, Audit Board, informed OIL on 17.5.1982 that the
supplementary audit by Member, Audit Board, would not be
taken up by them for the financial year 1981-82.

Howufer, subsequently, the Audit Board informed OIL on 7th

June, 1982 that the supplementary audit for the year 1981-82
would be taken up by them.
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(18) The accounts for the year 1981-82 (15 months period) were
finalised and approved by the OIL Board on the 27th November,
1982.

(19) The Statutory Auditors’-report for the annual accounts for the
year 1981-82 were received on 29th November, 1982,

(20) The annual accounts together with the Statutory Auditors’
report were submitted to the Comptroller and Auditor General
of India for his comments on 1.12.1982 under Section 619 (4) of
the Companies Act, 1956.

(21) C & A.G.’s comments on the annual accounts of OIL were recei-
ved on i6th December, 1982.

(22) OIL Board considered the comment given by the C & A.G., on
the annual accounts and approved the Management’s reply to the
comment on the 20th December, 1982,

(23) The annual accounts for the financial year 1981-82 were adopted
- by the Shareholders on 23rd December, 1982.

(24) Advance action was taken on 10.12.1982 to fix the Agency for
printing the annual report bilingually both in English and Hindi.

'(25) The English version of the annual accounts was translated into
Hindi on 10th January, 1983.

(26) The material, both in English and Hind‘i.‘ were handed over to
the printer on 11th January, 1983.

(27) The printer could not deliver the printed bilingual accounts
within the specified period of 3 months despite best efforts due
to heavy pressure on the printer in jobs connected with the Non-
alligned Meet and other major conferences during the early part
of 1983.”

8.3 On being asked in November, 1983, the details/particulars of the
various issues between the Government of India and the Burma Oil Company
Limited which caused delay in finalisation of the Annual Accounts for the
Calendar years 1977, 1978, 1979 and 1980, the Ministry of Energy (Department
of Petroleum) explained as under :

“Prior to acquisition of 509, shareholding of the Burmah Oil Com-
pany (BOC) by the Government of India with effected from 14.10.1981,
the price of crude oil produced by OIL and supplied to Digboi -
refinery [owned and operated by Assam Oil Company (AOC), a
100% subsidiary of BOC] and the public sector refineries at Gaubhati,
Bongaigaon and Barauni was governed by the provisions of the Pro-
motion Agreement of 1959 and the Second supplemental Agreement
of 1961 executed between the Government of India, BOC, AOC and
OIL. The pricing formulae prescribed in these agreeménts provided
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for a certain quantity of crude oil and natural gas being supplied in
Digboi refinery at a concessional price. The balance quantity to be
supplied to Digboi and the Public Sector refineries was t6 be priced
under a 3-tier formula as follows :

(a) Initial price would be the posted FOB Middle East price of equi-
valent quality crude oil price plus ocean freight, insurance and
ocean loss from Ras Tanura to Calcutta, less such discount on
the posted price as would secure a return to OIL of 10.8% on
paid up capital after payment of taxes etc.

(b) Should the posted FOB Middle East price be in excess of Rs. 63/-
per tonne or below Rs. 57/- per tonne, the initial price in terms
of (a) above would be adjusted by increasing/decreasing the price
of crude oil to the extent of excess/reduction over Rs. 63/57 per
tonne.

(c) Notwithstanding the above, it was understood and agreed bet-
ween the parties that OIL should get a price for its crude oil
which would secure for it a dividend (net of tax) for the share-
holders of not less than 9% and not more than 139, per. annum
on its share capital as at the end of each year.

In actual point of fact, OIL was able to earn the maximum divi-
dend of 13% under the pricing formula as in (c) above from 1967
onwards for the crude oil sold to the refineries at prices even lower.
than the posted F OB Middle East price for crude oil of equwalent
quality. However, while resolving certain differences of opinion on
the inter-pretation of the Promotion Agreement and the Second Supp-
lemental Agreement (consequent upon worldwide increase in crude
oil prices), a negotiating team was set up by Government of India
(GOI) and the BOC. By an agreement in August 1977 between GOI
and BOC the maximum dividend of 139, was reduced to 11% for the
years from 1971 to 1976. Further, as Government was already con-
templating takeover of BOC’s shareho]ding in OIL, it was also agreed
by the Negotiating Committee in August, 1977 that OIL would be
deemed to have been taken over by Government w.e.f. 1.1.1977.

As a result of the above decision, OIL would normally be entit-
led to receive price for its crude oil at the rates fixed by Government
for onshore crude oil in terms of the recommendations. of the Oil
Pricing Committee. However, as charging full price for crude oil
from all the refineries would affect the operation of the Digboi refi-
nery operated by AOC (wholly owned subsidiary of BOC), the BOC
were not agreeable to the pricing formula in the Promotion Agree-
ment and the Second Supplemental Agreement (SSA) being scrapped
unless there was a formal takeover of its sharcholding in OIL by
GOI. Accordingly, the two sharcholders of OIL viz.,- GOI and the
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BOC could not reach an agreement on giving a suitable direction to
OIL management for charging the price for its crude oil as fixed by
Government on the basis of the recommendation of the Pricing
Committee as far back as July, 1975. This issue was finally resolved
by the passing by Parliament of the Burmah Oil Company (Acquisi-
tion of Shares of Oil India Limited and the Burmah Oil Company
India Trading Limited) Act, 1981. Under this Act, the pricing for-
mula prescribed in the Promotion Agreement and the SSA were
scrapped w.e.f. 1.1.1977.

It will thus be observed that it was only after the passing of the
Act 1981, that the Company could finalise its annual accounts for
the years 1977 to 1980 based on the crude oil price fixed by Govern-
ment for indigenous on shore crude oil.”

8.4 In reply to a query whether any delay had also occurred at the Audit
level, the Ministry stated that there was no delay in auditing the accounts of
the Company once these were framed after the passing of the Act, 1981. Mean-
while, detailed audit by the Statutory Auditors of the Company had been in
progress throughout the period but the audit of the final accounts could not be
taken up until the accounts, were compiled-based on the crude oil price as
stated above. Similarly, the officials of the Comptroller and Auditor General
of India also carried out the balance sheet audit in time after the accounts were
compiled and adopted by the Oil Board.

8.5 Asked to explain whether the Oil India Limited had framed their
own rules.incorperating various recommendations of the Committee on Papers
laid on the Table for laying the Annual Reports and Audited Accounts without
delay, the Ministry stated that the recommendations of the Committee had been
brought to the notice of the concerned officials incharge of finalisation of
accounts for guidance and prompt action. While no separate specific rules
had been framed by Oil India Limited in- that behalf, the various recommen-
dations of the Committee had been treated as mandatory and were promptly
brought to the notice of the officials concerned in time for implementation.

8.6 The annual Report and Audited Accounts of the OIll India Limited
for the year 1982-83 were laid on the Table of Lok Sabha on 28 February, 1984

with the delay of 2 months.

8.7 The matter was considered by the Committee on Papers laid on the
Table at their sitting held on 13 July, 1984.

8.8 The Committee note that the Annual Reports and Audited Accounts of
the Oil India Limited, New Delhi for the years 1981-82 and 1982-83 were laid on
the Table of Lok Sabha with the delay of 8 months and 2 months, respectively.
The Committee also note that the delay of 8 months in the case of the Annual
Report and Audited Accounts for the year 1981-82 occarred due to the backlog of
finalisation and adoption of the Annual Reports and Audited Accounts of the
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earlier four years, i.c. Calendar years from 1977 to 1980, before Oil India Limi-
ted became a Government Company. The Committee feel satisfied that the
Ministry of Energy have cleared the backlog and have now become up-to-date in

80 far as the laying of Annual Reports snd Audited Accounts of the Oil India
Limited on the Table of the House, is concerned.

8.9 The Committee are also happy to note that the Oil India Limited have
since switched over from Calendar year to the Financial year and have fallen in
line with that of the Government.

8.10 The Committee are, however, not happy to find that the delay has
not ‘been completely eliminated inasmuch as the Annual Report and Audited
Accounts of the Oil India Limited for the year 1982-83 were laid on the Table of
the House with the delay of 2 months despite the fact that the earlier backlog
were already cleared by 24 August, 1983. The Committee trust that the Ministry
of Energy and the Company will comply with the recommendation of the Commi-
ttee on papers laid on the Table contained in paragraph 3.5 of their First Report
(Fifth Lok Sabba) and make sincere efforts to lay befare the House the requisite

documents within the prescribed period of 9 months from the close of the relevant
- accounting year.

NEw DkLHI ;

KRISHNA SAHI,
«LChairman,

21 August, 1984 - ‘
Committee on Papers laid gn the Table.

30 oravand, 1906 (Saka)




APPENDIX

Summary of Recommendations|Observations contained in the Report

SL
No.

Reference to
Para No. of
the Report

Summary of Recommendations/Observations

1.8

1.9

The Committee note that the Annual Report and the
Audited Accounts of the Central Institute of Higher
Tibetan Studies, Sarnath, Varanasi for the year 1981-82
were laid on the Table of Lok Sabha on 24 February, 1983
and 25 August, 1983, respectively, i.e. after a délay of 2
months and 8 months, respectively. Although the delay is
not much in the case of Annual Report for the Year 1981-82,
the delay that-eccurred in the case of Audited Accounts
for that year is not reasonable. From the information
suppliad by the Ministry of Education and Culture, the
Committee find that the delay in the case of Audited
Accounts had occurred due to the time taken by the
Accountant Genera), Uttar Pradesh II. The Committee
feel that had the Ministry or the Institute been more
vigilant and taken up the question” of delay with the
Accountant General, much of the delay could have been
eliminated.

The Committee regert to find that the Ministry of Edu-
cation and Culture had laid on the Table of the House the
Audited Accounts of the Central Institute " of Higher
Tibetan Studies, Sarnath, Varanasi for the year 1981-82
prior to their being placed before the Annual General
body of the Institute. The Committee need hardly point
out that the documents/papers/Reports and Accounts
should be laid on the Table of the House after complying
with all the statutory requirements. Laying of documents
prior to their approval by the Annual General Body of an
orgapisation is a serious matter. Technically speaking,
the document laid on the Table prior to its approval/adop-

“tion by the Annual General Body cannot be called a com-

—
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1.10

2.11

212

plete document. The Committee are constrained to observe
that before laying the Audited Accounts of the Institute
for 1981-82 on the Table of the House, the Ministry of
Education and Culture failed to ensure that these were
final and complete in every respect. The Committee hope
that the Ministry of Education and Culture would be more
careful in this regard in future and would not allow any
such lapse to recur.

The Committee also note that the Annual Reports and
the Audited Accounts of the Institute are not being laid on
the Table together despite the fact that the Ministries/
Departments of Government of India have often been
impressed upon the need for laying the same simulta-
neously. The Annual Report and the Audited Accounts
for 1981-82 were laid on 24 February and 25 August 1983,
respectively and those for 1982-83. on 22 December, 1983
and 12 April, 1984, respectively. Laying of the Annual
Reports and Audited Accounts scparately deprive the
Members of Parliament of the complete picture of the
stability and functioning of the organisation at a point of
time. The Committee, therefore, recommend that the
Annual Reports and the Audited Accounts of the Central
Institute of Higher Tibetan Studies, Sarnath, Varanasi.
shoald, in future, be laid on the Table of the House to-
gether within nine months of close of the accounting
year.

The Committee note that the Annoal Report, Audited
Accounts and Audit Report-thercon of the Oil Palm
India Limited, Kottayam, Kerala for the year 1981-82
were laid on the Table of Lok Sabha on 12 December,
1983, ie. after a delay of 11} months. The Committee
also note that the Annual Report, Audited Accounts
and Audit Report of the Company for the year 1982-83
which were required to be laid on the Table of the House'
by 31 December, 1983, have not so far been laid. In<
stead, the Ministry have laid a statement explaining the
reason for not having laid the said documents on the
Table of the House within the stipulated period of 9
months after the close of the accounting year.

The Committee further note that one of the factors

that contributed towards delay was that the Company
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2.13

2.14

38

took about 6 months and 4 months as against three
months prescribed by the Committee for compilation of
accounts of the Company for the years 1981-82 and
1982-83, respectively and making them available to the
Statutory Auditors for auditing. The delay was, thus,
of recurring nature. "l_'he Committee cannot but express
their displeasure over the recurring nature of such delay
and feel that much of the delay could have been avoided
had the Company and the Ministry made concerted
efforts in' having the accounts compiled within 3 months
prescribed by the Committee on Papers laid on the Table
of Lok Sabha.

The Committee find from the information furnished
by the Ministry thdt 3 months were spent in holding the
Anpual General Meeting of the Company to adopt the
accounts for the year 1981-82 as well as to consider the
accounts for the year 1982-83. Had the Company and
the Ministry been vigilant in the matter, the meeting could
have been held earlier and the accounts adopted within
the stipulated time schedule. The Committee trust that
the Company and the Ministry would monitor the pro-
gress at stipulated intervals and take steps to avoid such
delays in future and ensure laying of the said documents
on the Table of the House within the stipulated period of
9 months from the close of the accounting year.

The Committee, however, note with satisfaction that
the delay has come down from 52 months in the case of
Annual Report and Audited. Accounts for the year
1977-78 to 114 months in the case of Annual Report
and Audited Account for the year 1981-82. There is,
thus, general improvement in laying the documents of the
Company on the Table of the House. The Committee
hope that suitable steps would be taken by the Ministry
and the Company to eliminate the delay, in future.
L ]

The Committee regret to observe that the Annual
Reports and Audited Accounts of the Pharmacy Council
of India, New Delhi for the years 1979-80 and 1980-81
were laid on the Table of Lok Sabha as late as on 25
August, 1983, andthose for the year 1981-82 on 17 Novem-
ber, 1983, i.e. after a delay of 32 months, 20 months
and 10§ months, respectively. Further the Annual Report
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10.

3.9

3.10

and the Audited Accounts for the year 1982-83 have mnot
been laid so far.

The Committee are distressed to note that the recommen-
dation contained in paragraph 3.5 of their First
Report (Fifth Lok Sabba) has not been adhered to by
the Council and the Ministry of Health and Family Wel-
fare. The justification given by the Ministry that since
the Council has a very small establishment, the first
quarter of the Financial year is generally busy in arrang-
ing inspections during the examinations, in meeting the
spill over expenditure and processing for the first instal-
ment of the grant-in-aid and that the audit is generally
taken in hand during the last quarter of the year as it suits
the Auditors and the Council, is not convincing. As
statutory requirement or direction from Parliament for
laying the Report and Accounts has to be given prece-
dence over all other considerations. The Committee trust
that the Ministry in coordination with the Council will
make positive arrangements in future so that the Annual
Reports, Audited Accounts and the Audit Report together
with the ‘Review’ are finalised expeditiously and laid on
the Table of the House well within the stipulated period
of 9 months from the close of thé accounting year.

The Committee are surprised to find that one of the
reasons that led to the delay in laying the Annual Reports
and Audited Accounts was that the Council did r.ot have
its own arrangements for translation and the job was to
be done privately. The Committee are constrained to
observe that neither the Ministry nor the Council had
made any attempt to see that the translatica of such a
small Reports/Accounts is done in the shortest possible
time and that it was allowed to linger on from 6 to 10§
months and thercby adding more to the delay. The
Committee recommend that a person in the Council may
be made responsible to'see and ensure that the Annual
Reports and Accounts are promptly finalised, audited,
adopted, translated and sent to the Ministry for laying on
the Table of the House within 9 months of the close of
the relevant accounting year so that the Members of
Parliament may have timely information about the work-
ing and performance of the Council with a view to make
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use of the’ Reports/Accounts while expressing their views
at the time of discussion on Demands for Grants.

The Committee note that the Annual Report and
Audited Accounts of the National Agricultural Coopera-
tive Marketing Federation of India Limited (NAFED)
for the year 1981-82 were laid on the Table of Lok Sabha
on 8 August, 1983 with a delay of about 44 months. The
Committee also note that the delay occurred at the stages
of auditing of accounts, submission of draft audit report,
translation and printiag of Annual Report and Audited
Accounts.

The Committee further note that the auditing of
accounts by Statutory Auditors commericed in December,
1982/January, 1983 whereas it should have commen-
ced in September, 1982, i.e. 3 months earlier so as to have
all the other formalities completed within the stipulated
period of 9 months from the close of the accounting year.
The reply given by the Ministry that the auditors
commenced audit of various Branches of NAFED after
the appointment of. Statutory Auditors by the Central
Registrar in October, 1982, is rather vague in the sense that
it does not specify asto when the Central Registrar was
approached for appointment of Statutory Auditors. The
Comnmittee feel that the Central Registrar was approached
either much later than it was required or the matter was
not sincerely pursued with the Central Registrar. Had
the Ministry and the Federation approached the Central
Registrar well in time the auditors would have been
appointed ecarlier and theréafter, the documents could
have been laid on the Table of the House within the
stipulated period. The Committee feel that neither the
Federation nor the Ministry had handled the matter with
the requisite seriousness. The Committee hope that in
future the Ministry and the Federation will make a
coordinated effort to approach the Central Registrar well
in advance and see that the auditing of accounts commen-
ces positively in the first week of September every year
with a view to complete all the stages and lay the docu-
ments on the Table of the House positively towards the
end of March every year.



38

7

13.

14,

15.

4.9

5.7

5.8

The Committee also find that despite the assurance
given by the Ministry in November, 1983 that the Annu-
al Report and Audited Accounts of the Federation for
the year 1982-83 would be laid on the Table of the
House within the stipulated period, ie. by 31 march
1984, the said documents have not so far been laid. This
is a glaring example of the slackness on the part of the

- Federation and the Ministry. The Committee take a

serious note of the matter and feel that no care had been
taken by the Ministry to implement their assurance given
to the Committee. The Committee desire that the said
Annual Report, Audited Accounts, Audit Report for
1982-83 and ‘Review’ thereon in respect of the Federation
should be laid on the Table of the House without any
further delay. The Committee also trust that the Ministry
would take necessary remedial measures to eliminate the
delay in laying the required documents on the Table of
“the House, in time, in future. ’

The Committee note that the Annual Reports and
Audited -Accounts of the International Institute of Popula-
tion Studies, Bombay for the years 1978-79, 1979-80,
1980-81, 1981-82 and 1982-83 were laid on the Table of Lok
Sabha after a delay of 40} months, 28} months, 24
months,12 months and 3§ months, respectively. From
the information furnished by the Ministry of Health and
Family Welfare, the Committee find that the delay had
occurred mainly at the stages of auditing of the accounts
and translation of the Annuwal Reports and Accounts.
The Committee feel that had the Ministry taken up the
question of delay with the audit authortities and the In-
stitute, and made some standing arrangements for trans-
lation of the Aunnual Reports and Audited Accounts of
the Institute, much of the delay could have been avoided,
if not totally eliminated. The Committee would like
the Ministry of Health and Family Welfare to be more
careful in this regard in fature.

Although the delay which was 40} months in
the case of Annual Report and Audited Accounts for
1978-79 has come down to 3} months in the case of
Annual Report and Audited Accounts for 1982-83, yet
there is still need for further improvement so that the
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18.

17.

6.7

6.8

delay is completely avoided. In order to ensure timely
laying of Annual Reports and Audited Accounts of the
Institute on the Table of the House, the Committee  feel
that a time schedule is all the more necessary for complet-
ing action at various stages of the Annual Report and
Audited Accounts of the Institute. The Committee urge
the -Ministry of Health and Family Welfare that they
should in consultation with the International Institue of
Population Studies, Bombay, chalk out a time schedule
for strict observance by the Institute to ensure laying of
Anoual Reports and Audited Accounts on the Table of .
the House within nine months of the close of the account-

ing year.

The Committee note that the Annual Reports and

Audited Accounts of the National Institute of Ayurveda,
Jaipur for the year 1978-79, 1979-80, 1980-81, 1981-82
and 1982-83 were laid on the Table of Lok Sabha aftér a
delay of about 48 months, 36 months, 24 months, 12
months, and 4 months, respectively. The Committee
also note that the Institute took 39 months, 31 months,
21 months and 12 months and against 3 months allowed
by the Committee, for compiling the accounts for the
years 1978-79, 1979-80, 1980-81 and 1981-82, respectively.
The justification given by.the Ministry. that the Institute
could not submit the Annual Report, Audited Accounts
and Audit Report thereon in time owing to the non-*
availability of experienced staff, is not convincing. The
Committee cannotirefrain from expressing their displeasure
over the state of affairs prevailing in the Institute as also
for not keeping the Parliament informed about its per-
formance for years together on the pretext of non-
availability of experienced staff. The Committee feel
that neither the Ministry aor the Institute had made any
sincere efforts to adbere to the time limit of 9 months
laid down by the Committee on Papers laid on the Table
in paragraph 3.5 of their First Report (Fifth Lok Sabha).

The Committee find that the Institute took 8 months,
5 months and 3 months in translating the Annual Reports
and Audited Accounts for the years 1978-79, 1979-80
and 1980-81, respectively. The Committee feel that the
time taken for translation was too long, and the Institute
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19.

20.

6.9

had also not paid serious attention to see that the transla-
tion job was completed well in time.

The Committee urge the Ministry of Health and
Family Welfare that they should, in consultation with the
National Institute of Ayurveda, Jaipur, draw up a time
bound schedule for completing all the formalities like
compilation of accounts, their auditing, translation, print-
ing, adoption of Annual Report and Audited Accounts
and laying the same on the Table of the House, within

- 9 months as recommended- by the Committee in their

7.10

711

afore-mentioned Report. The Committee- hope that the
Min'istry of Health and Family Welfare would also impress
upon the Institute to make an officer responsible in the
Institute, to keep a watch at various statges of finalisation
of the Annual Report and accounts and to ensuye that
these documents are laid on the Table of the House
within the prescribed period of 9 months from the close
of the relevant accounting year.

The Committee feel concerned to note that despite
clear guidelines contained in their recommendation vide
paragraph 3.5 of their First Report (Fifth Lok Sabha) for
finalisation of Annual Reports and accounts and their lay-
ing before  Parliament, the Annual Report, Audited
Accounts and Audit Report thereon of the Export
Promotion Council for Finished Leather and Leather
Manufactures for the year 1981-82 were not laid on the
Table of the House within the stipulated period, i. e.,
within 9 months of the close of the relevant accounting
year. :

The Committee aye distressed to note that the reasons
for delay in laying the Annual Report and Audited Acco-
unts for 1981-82 have not been adequately spelt out in the
statement of delay laid on the Table of the House. The
statement lacked information required for identifying the
stages where the delay had actually taken place. The
Committee are constrained to observe that the Ministry
of Commerce have treated the requirement of laying of
statement of reasons for delay as a mere formality. The
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21.

22,

23.

7.12

7.13.

8.8.

Committee desire that in future,. the Ministry should in--
variably indicate in the statement of reasons for delay,
in.chronological order, the dates of’ —finalisation of Annual
Reports and Accounts, making them available to the Audi-
tors for audit, receipt of draft audit report, replies given
on audit queries, receipt of final Audit Report, translation

‘and printing of Annual Reports and Audited Accounts,

adoption of Annual Report and Accounts by the General
Body, furnishing of copies of printed Annual Reports and
Audited Accounts to the Ministry for laying on the Table
of the House, so that the House'may be in position to
locate the stages and extent of delay and suggest remedial
measures with a view to eliminate the delay in laying such
documents on the Table within the prescribed period.

The Committec note that the Annual Rep'ort and the
Audited Accounts for the year 1982-83 which were requi-
red to be laid on the Table of the House by 31 December,
1983, have not yet been laid. The Committee would like
the Ministry to take urgent steps for laying them without
further delay. ’ S

The Committee note with regret that the Council approa-
ched the Ministry for appointment of Statutory Auditors
for auditing the accounts for 1981-82 as late as on 14
March, 1983 as against the normal practiée of doing it
much in advance. The Ministry of Commerce, thereafter,
took 3 months in obtaining the approval of the Ministry
of Law and conveying the same to the Council. Had the
Council approached the Ministry earlier and the Ministry
made serious eﬁ‘grts in getting the Statutory Auditors
appointed in time, the Annual Report and Audited Acco-
unts for the year 198!-82 would not have been delayed to
such an extent. The Committee consider it to be a serious
lapse on the part of the Council and the Ministry and
hope that the Ministry and the Council would take greater
initiative in coordination with each other in future with a
view to ensure that the required documents are laid on
the Table of the House within the prescribed period of 9
months from the close of the relevant accounting year.

The Committec note that the Annual Reports and
Audited Accounts of the Oil India Limited, New Delhi
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24.

25,

8.9

8.10

for the years 1981-82 and 1982-83 were laid on the Table
of Lok Sabha with the delay of 8 months and 2 months,
respectively. The Committee also note that the delay of

.8 months in the case of the Annual Report and Audited

Accounts for the year 1981-82 occurred. due to the backliog
of finalisation and adoption of the Annual Reports and
Audited Accounts of the earlier four years, i. e. Calendar
years from 1977 to 1980, before Oil India Limited became
a Government ‘Company. The Committee feel satisfied
that the Ministry of Energy have cleared the backjog and
have now become up-to-date in so far as the laying of
Anpual Reports and Audited Accounts of the Oil India
Limited on the Table of the House, is concerned.

The Committee arealso happy to note that the Oil
India Limited have since switched over from Calendar
year to the Financial year and have fallen in line with that
of the Government,

The Committee are, however, not happy to find that
the delay has not been completely eliminated inasmuch as
the Annual Report and Audited Accounts of the Oil India
Limited for the year 1982-83 were laid pn the Table of the
House with the delay of 2 months despite the fact that the
earlier backlog were already cleared by 24 August, 1983.
The Committee trust that the Ministry of Energy and the
Company will comply with the recommendation of the
Commitiee on Papers laid on the Table contained in para-
graph 3.5 of their First Report (Fifth Lok Sabha) and
make sincere efforts to lay before the House the requisite
documents within the prescribed period of 9 months from
the close of the relevant accounting year.
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